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ORDER
PER DR. DIPAK P. RIPOTE, AM:

The assessee, vide letter dated 07" August, 2023 submitted
that the assessee has opted for Vivad Se Vishwas Scheme, 2020.
2. We have perused the Form No. 5 issued by Pr. CIT, Udaipur
which mentions the present appeal ITA No. 511/Jodh/2018 for the
Assessment Year 2010-11 and also states that the assessee has paid
Rs. 516648/- towards full and final settlement of tax arrear.
Accordingly, the assessee is allowed to withdraw the appeal ITA

No. 511/Jodh/2018.
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3. In the result, appeal of the assessee is dismissed as
withdrawn.

Order pronounced in the Open Court on 09™ August, 2023.

Sd/- Sd/-
(PAVAN KUMAR GADALE) (DR. DIPAK P. RIPOTE)
JUDICIAL MEMBER ACCOUNTANT MEMBER
Dated: 09/08/2023
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